
CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

OA No.154/2000 

•Wednesday this the 6th day of February, 2002. 

CORAM 

HON'BLE MR G.R.AMAKRISHNAN, ADMINISTRATIVE $EMBRR 
HON'BLE MR: K.V.SACHIDANANDAN, JUDICIAL MEMBER 

 
.:Reg.Noi.227/71, T.C25/1512 
• Housing Board Jn., SSK0vii' Road,. 
Thiruvananthapuram-1 represented by' 
its President CP.Raveèndran 

P.K.Aravindakshan Unnithan . 
• S.C.No.20276;T/Man;G,' 

'EMD/EAC, V.S.S.C. 
Thiruvananthapuram-22. 	 Applidants 

•.(By 'advbcateMr .i(.P. Satheesan] 

• 	 Versus' 

Union of India represented by the Secretary 
Departnêntbf Spice Andarèeksa Bhava:,. 
New BELRbad, Eàngalore 

Joint Secretary toGovt: ofindia 
Department of Space 
Andareeksha Bhávan. New BEL Road 
Bangalbre. 

The Director. 
Vikram Sarabhai Spade Centre 
Trivandrum 	 - 	Res-pondents. 

.(Byadoda Mr CNRadhäkrIshnanJ 

The application, having ..been.heard on 6th February, 2002, 
the Tribünaiónthe ámedá' deliered'rt'hef011à s Irig' : .. . 

HON'BLE MR. .G.RAMAKRISHNAN, ADMINISTRATIVE MEMBER 

Applicants have approached this Tribunal seeking the' 

following reiiefs:  

To . 	 "espbndent 	to 	give 
•.:.i. inceiitivés/in'crefljent.s tôall1he.mployeesof VS.S.C., 

Department Of Spacewith theIrca1e of 

To declare that.the'emloyées: of V.S.S.C., Department of 
Space who have ascale of pay of Rs 8000/- or less are 

cf.
also entitled for incentives/increments as is given in 
the same orgãnisation hav1n 'higher scale of pay: 

To quash Annexure-I order impugned in the OA to the 
extent of dnying the benéf its to iarfiployeesi ,  having scale 

•,.--'bf PAY' 6f , .R9 	8000/-Or;l&ss. 



-2- 

When the Original Application came up for consideration 

on date, learned coun .sel...for t.he 	pli.tbittd  that as the 

respondents have granted thereliefs sought for by the applicants 

through this OA, thiS OA has become....infructuöus......... .... 	. 

The 	above.Statèmeitisrecordedand-the Original. 

Applicationis dismlSsed a 	 No costs. 

Dated 6th February,2002.: 

C 

K. V. SACHIDANANDAN 	 dVAMAKiSHNA RN 
JUDICIAL MEMBER 	........................ ., ..... 	 . ADMINISTRAIVE MEMBER 

aa. ........................................ .
... 	 ....... .... 	 . 


